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Rospondant(s):

Advocate for the Appllcant(s)'-'

:r.,,_-

'Ddte | Order of the Trlbunal

”Iquotes of the R“ngtrY Q
R AN 31.8.2005 1 Present : Hon‘ble Mr. Justice G,

L Dicotion 18 il sk

‘ SivaraJan. Vice-Chairman. _

s CardOU L Lo ds. U0/ _ o S
g iu{ / . ; Heard Mr. M.MChanda. learned
TRt AN L o
\’o Q_;ﬁé1fg76 | counsel for the applicant and Mr. M,
)f(‘(‘. QQ. e..g ..... @.Sﬁ...‘u;-u l ) {Uo mnedt learned ‘Addl. C GeSeCe for
” ] : §the respondentso ' s
I " The applicant ‘had been seeking

j for a transfer to Agartala sinceZDOBU@
Though & transfer order aas issued 1n
!September 2004 he was not given.trans—
{ fer to the place of choite..It is
istatgﬁ- that’the‘applicehizhesfmgde
representation seeking for modificate-
{ ion of the transfer order on 25.2.05
.fl(Annexure - 7. Moretthan 6 months
’have elapsed since the date of repre-
lsentatlon. The respondents will inform.
{ lthls Tribunal as to what happenﬁbto
,«Ithe request made by the appllcant in
[ annexure = 7. The respondents will
i an
b
{

also inform thls Tribunal whether
{ there is any vacancy in Agartalac
!The Standing counsel is directed to

l get instruction from the Fespondents
within one week.
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'15.90'0’5'.9-5 Mr.M Chanda learned counseL for the
applicant is” present:. and submit that . _
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D in regard to his representation 0 Mr.M.Ue
. ' Armed learned “dal.c.é 5¢S.C. siibmits that no
reply has yet Been received to the letter
sent by him to the respondents. The counsel
~for the applicant submits that in view of
:_/' ~j;,h§ present family circumstance of the
Pblicant a transfer in | ‘seme place at
Y Agzrtala is urgently requiredg The Addle
B gL A“S,‘C‘ will get further instructions from
the ReSpondents in the matt,er on or! before
‘*;30 905, T .
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CENTRAL ADMINISTRATIVE TRIBUNAL::GUWAHATI BENCH.
0.A. No. 228 of 2005 |

DATE OF DECISION: 04.10.2005.

Shri Manash Bhattacharjee | Applicant
Mr.M.Chanda
ADVOCATE FOR THE
APPLICANT(S)
- VERSUS -
Union of India & Ors. RESPONDENT(S)
Mr.M.U.Ahmed, Add].C.G.S.C. ADVOCATE FOR THE
RESPONDENT(S)

THE HON'BLE MR. JUSTICE G. SIVARAJAN VICE-CHAIRMAN
THE HON’BLE MR.M.K.MISRA, ADMINISTRATIVE MEMBER

1. - Whether Reporters of local papers may be allowed to see the
judgments?

2.  To be referred to the Reporter or not? '

3.  Whether their Lordships wish to see the fair copy of the
judgment?

4. Whether the judgment is to be circulated to the other /\/b
Benches?

Judgment delivered by Hon’ble Vice-Chairman ij ) vd

=



CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH.
Original Application No. 228 of 2005.
Date of Order: This, the 4th Day of October 2005.

THE HON’BLE MR. JUSTICE G. SIVARAJAN, VICE CHAIRMAN.
THE HON'BLE MR M.K.MISRA, ADMINISTRATIVE MEMBER.

Shri Manash Bhattacharjee

S/o Shri Madhusudan Bhattacharjee

Working as Postal Assistant

Melaghar Sub-Post Office

P.O: Melaghar

Dist: West Tripura

Pin - 799 115. .... Applicant.

By Advocates 5/Shri M. Chanda, S. Nath, G. N. Chakraborty & S.
Choudhury. :

- Versus -

1. The Union of India
(Represented by the Secretary -
to the Government of India
Ministry of Communications
New Delhi.

2. The Chief Post Master General
North East Circle
Shillong - 793 001.

3. The Director of Postal Services

' Tripura House .

Agartala - 799 001. .... Respondents.

Mr.M.U.Ahmed, Addl.C.G.S.C.

O R D E R (ORAL)
SIVARAJAN, ].(V.C.) :

The applicant while working as Postal Assistant at Melaghar
SO, he was transferred as SPM Gumati vide order dated 30.12.2004
(Annexure-5). His grievance is that though he had made a
representation for a transfer to Agartala where his old-aged parents

are residing as early as on 23.9.2003 (Annexure-2), the said request

b
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inspite of it being recommended 'by the Chief Post Master General
evidenced by communication dated 28.10.2003 (Annexure-3) was not
considered while effecting the general transfer as per order dated
30.12.2004. It is stated that the third regpondent had considered the
requests of other persons and had obliged them as is evident from the

transfer order itself {vide 51.N0s.12 and 21).

2. Mr.M.Chanda, learned counsel for the applicant submits
that the applicant’s father and mother are suffering from serious
ailment and that there is no body to look after them except the
applicant. He further submits that there are vacancies available at
Agartala and that till the applicant is posted to any one of such
vacancies, he may be allowed to continue at Melaghar itself where one
post of Postal Assistant is even now lying vacant. Counsel in the above
circumstances seeks for a direction to the respondents to modify the
transfer order by transferring the applicant to any of the office at

Agartaia and in the meantime to retain him at Melaghar.

3. Mr.M.UAbmed, learned Addl.C.G.S.C. appearing for the
respondents submits that though he had written to the respondents for
the opinion sought for in the order dated 31.8.2005 namelx as to what
happened to the request made by the applicant as per Annexure-7 and
as to whether any vacancy exists at Agartala, there is no response
from the respondents. The Standing counsel also submits that he is not
in a position to say as to whether there Is any vacancy at Agartala or at

Melaghar at present.

4. We have heard considered the rival submissions. We are of
the view that this O.A. can be disposed of at the admission stage itself

with directions. Since it is not sure that the Annexure-7 representation

oy



-~

v

BB

made by the applicant before the third respondent has been disposed
of we direct the said respondent to pass orders on the said
representation taking into account the contentions of the parties as
noted above and to pass a speaking order thereon within a period of
six weeks from the date of receipt of this order. Having regard to the
fact that the third respondent had aiready obliged other persons with
reference to other representations if there are vacancies at Agartala,
the applicant can also be given a posting at Agartala in view of the
circumstances pointed out by the applicant and noted above. Until
such an arrangement is made, if the vacancy held by applicant has
already been filled up and if there exists a vacancy at Melaghar to

accommodate the applicant and the same will also be considered as

directed above.

The O.A. is disposed of at the admission stage itself. The

applicant will produce this order before the third respondent for

compliance. , 9‘ , .
e R, 2
/FN?. K. MISRA) (G.SIVARAJAN)

ADMINISTRATIVE MEMBER : A VICE CHAIRMAN
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-~ INTHE CENTRAlt ADMM% (i['fVE TRIBUNAL

GUWAHATI BENCH GUWAHATI

(An application under Section 19 of the Administrative T_ribunaﬂs Act, 1985)

O. A. No. /g /2005

Shri Manash Bhattacharjee
-Vs-
Union of India and Others.

LIST OF DATES AND SYNOPSIS OF THE APPLICATICN |

1999-

. 22.08.2001-

23.09.2003-

28.10.2003-

' 01.07.2004-

30.12.2004-

Applicant was initially appointed as Postal Assistant and joined at
Agarlala.

Applicant after serving for a period of 1 year and 4 months was
transferred and posted at Melaghar Sub Post Office to
accommodate one Smt. Prama Chakraborty, who was transferred at
her own request. {Anncxure-1)

Applicant submitted one representation addressed to the
Respondent No. 2, praying for his transfer and posting at any office
of the Agarlala on humanitarian ground. Mother of the applicant is
suffering from fatal disease of cancer and father of the applicant is
also bed ridden after a surgery due to spondylitic Myaeolopathy,
therefore, the applicant being the only son prayed for transfer and
posting in and around Agartala to look after his ailing parents.

( Annexure-2)
Chief Postmaster General, N.E. Circle, Shillong, requested the
respondent No. 3 (Director of Postal Service, Agartala) and desired
to consider the case of the applicant for posting at any place at
Agartala. ’ (Annexure-3)
Applicant submitted another representation praying for his transfer
and posting at any office of Agartala, Respondent No. 3 after
receipt of the said representation, informed the applicant that his
case would be considered for posting at Agartala after completion
of tenure at the present place of posting at Melaghar. (Annexure-4)

Respondents issued impugned transfer and posting order, whereby
the applicant is sought to be transferred and posted from Melaghar

/\.
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SO to SPM Gumati Project SO without considering his repeated
representations and also without considering the assurance given
by the respondents to consider the case of the applicant for transfer |
and posting at Agartala. Be it stated that the applicant has not yet
been relieved till filing of this application. (Annexure-5)

30.08.03, 23.09.03, 31.12.04-Mother of the applicant is suffering from fatal disease

and father of the applicant is also bed ridden after surgery due to
Spondylitic Myaeopathy, which is evident from the Medical
certificates issued from time to time. . { Annexure-6 series)

25.02.2005- Applicant submitted one reprcscntzition praying for modification of

the transfer and posting order dated 30.12.2004, interalia praying
for his transfer and posting in and around Agartala, as because
mother of the applicant is suffering from fatal disease of cancer and
she is under treatment al Kolkala, applicant also staled Lhal his
father is also bed ridden due to spondylitic Myaeolopathy and has
undergone surgery, but the representation is not considered till
filing of this application. (Annexure-7)

Hence this Original Application before this Hon'ble
Tribunal.

PRAYERS

Relief (s) sought for:

10

[ 34

Under the facts and circumstances stated above, the applicant humbly
prays that Your Lordships be pleased to admit this application, call for the
records of the case and issue notice to the respondents to show cause as to
why the relief (s) sought for in this application shall not be granted and on
perusal of the records and after hearing the parties on the cause or causes
that may be shown, be pleased to grant the following relief(s): '

That the Hon'ble Tribunal be pleased to set aside and quash impugned
order of transfer and posling order bearing Memo No:- B1/GNL/2004
dated 30.12.2004 (Annexure-5) in respect of the present applicant and
further be pleased to direct the respondents to modify the transfer and
posting order dated 30.12.04, by passing an appropriate order,
transferring the applicant in any of the office at Agartala.

Any other relief (s) to which the applicant is entitled as the Hon'ble

Tribunal may deem fit and proper.

Interim order prayed for:




During pendéncy of the application, the applicant prays for the following
interim relief: - _

That the Hon'ble Tribunal be pleased to stay the operation of impugned
order of transfer and posting bearing Memo No: - B1/GNL/2004 dated
30.12.2004 (Annexure- 5) in respect of the present applicant and further be
pleased to allow the applicant to continue in the present place of posting
till disposal of the case. .

oo das



T SRR I RSN
‘Cemxal E R P
W 30 AUG2LT
v. W

/»uac'? B, 7591E

IN THE CENTRAL ADMINISTRLATIVE T];lIBUNAL
GUWAHATT BENCH GUWAHATI
(An application under Section 19 of the Administrative Tribunals Act, 1985)

. Title of the case : 0.A.No L’)’g /2005
Shri Manash Bhattacharjee. : Applicant.
- ~Versus- ‘
Union of India & Ors. : Respondents.
SL. No. | Annexure ~ Particulars | Page No.
1. - Application 1-9
2.  T - Verification : ' ' -10-
3. 1 | Copy of the transfer order dated 22.08.01. 11-12
4, 2 Copy of representation dated 23.09.03 l—13-
5. 3 Copy of the letter dated 28.10.03, | ;/ Y -
6. 1 Copy of letter dated 01.07.04, e
7. 5 Copy of impugned transfer order dated]| /£ - 7?
| 30.12.04
8 76 (Series) | Copy of @eﬁcd ceru'ﬁcates.r ! [g - 2%14(
g. 7 Copy of representation dated 25.02.05. ,__2,8 —_
Filed By:
Date- Q, 0&. 05 - | gp\;\%cﬁﬁ'
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH: GUWAHATI
{An application under Section 19 of the Administrative Tribunals Act, 1985)

[/

2
G

fil

O.A. No. 27/§ /2005

BETWEEN:
Shri Manash Bhattacharjee,
S/ o- Shri Madhusudan Bhattacharjee,

- Working as Postal Assistant,

‘Melaghar Sub-Post Office,
P.O- Melaghar,
Dist- West Tripura.
Pin- 799115.
e Applicant.

~ -AND-

1. The Union of India,

(Represented by the Secretary to the Govt. of India,
Ministry of Communications), -
New Delhi.

2. The Chief Post Master General,

North East Circle,
Shillong-793001.

3. The Director of Postal Services,

Triputa State,
Agartala- 799001.

Respondents.

sbeeafn b,
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4.1

4.2

DETAILS OF THE APPLICATION

Particulars of the order () against which this application is made:

This application is made against the impugned order bearing Memo No:-
B1/GNL/2004 dated 30.12.2004 (Annexure-5), whereby the applicant is
sought to be transferred from Melagarh Sub Office to the office of the SPM
Gumti SO, inspite of repeated request by the applicant for transfer and
posting at Agartala due to serious ailment of hls mother who is suffering
from cancer and praying for a direction upon the respondents to
reconsider/review the order of transfer dated 30.12.2004 for posting of

applicant at Agartala, in view of serious ailment of the mother of the

applicant who is suffering from Cancer.

Jurisdiction of the Tribunal:

The applicant declares that the subject matter of this application is well
within the jurisdiction of this Hon'ble Tribunal.

Limitalion:

The applicant further declares that this application is filed within the
limitation prescribed under Section- 21 of the Administrative Tribunals
Act 1985, -

Facts of the case:

That the applicant is a citizen of India and as such he is entitled to all the
rights, protections and privileges as guaranteed under the Constitution of

“India.

That the applicant was initially appointed as Postal Assistant in the year
1999 and joined at Agartala, Head Post Office. Thereafter, serving for a
period of 1 year and 4 months, applicanl was transferred at Melaghar Sub-
Post office in West Tﬁpura vide order dated 22.08.2001 to accommodate

one Smt. Prama Chakraborty, who was transferred at her own request

MWDJ’*

-t



-

4.3

4.4

from Melaghar to Agartala, since then applicant is serving at Melaghar till
date. _ \
Copy of the order dated 22.08.2001 is enclosed herewith f<.>r ‘pe’rusal

of Hon'ble Tribunal as Annexure-1.

That the applicant after his joining at Melaghar submitted one
representation on 23‘09.2003 addressed to the Respondent No. 2 (Chief
Postmaster General, N.E. Circle, Shillong), praying for his transfer and
posting at Agartala Head Office or at any other post office at Agartala on
humanitarian ground. The applicant in his representation stated that he
has completed his last 2.years at Melaghar and due to serious ailment of
his father who is suffering from acute spinal cord problem and is unable
to move. He also stated that his mother is suffering ﬁ"om fatal discasc of
Cancer who is under regulér treatment at N.R.S Medical College Hospital,

‘ Kolkata and the younger brother of the applicant also died at the age of 22

years duc to brain stroke. In such a compelling circumstances the

applicant requested to transfer him at Agartala so that being the only son |

of his parents he can look after his ailing parents in their real need.
Copy of the representation dated 23.09.03 is enclosed herewith for

perusal of the Hon'ble Tribunal as Annexure-2.

That il is slated thal the then Chief Posumasler General, NE Circle,
Shillong, vide his letter bearing No. Staff/153-9/2001 dated 28.10.2003
requested the Respondent No. 3 (Director of Postal Services, Agartala) and
desired lo consider lhe case of the applicant for posling al any place al
Agartala as the applicant has already completed his 2 years of service at
the present place of posting but surprisingly thereafter no action was
initiated by the respondents to transfer the applicant at Agartala.

Copy of the letter dated 2§.10.03 is enclosed herew*it}} for perusal of

the Hon’ble Tribunal as Annexure-3.

NN P



4.5 That it is stated that the applicant finding no response from the
‘ respondents regarding his transfer and posting al Agarlala submitled
another representation on 23.06.04 to the Respondent No. 3. After recéipt
of the representation dated 23.06.04, Respondent. No. 3 vides his letter
bearing No. B- 583/Pt II dated 1¢ July’ 2004 informed the applicant thal
his case would be considered for posting at Agartala after completion of
tenu,fe at the present office at Melaghar. In this connection it is relevant to
mention here that the applicant was transferred and posted at Melaghar
on 23.08.01 and after completion of 2 years of service at Melaghai‘
submitted representation on 23.09.2003 praying for his transfer and
posting at Agartala on the ground of serious ailments of his parents but
his request was not considered.
Copy of the Iettér dated 01.07.04 is enclosed herewith for perusal of
the Hon'ble Tribunal as Annexure- 4.

4.6 That most surprisiﬁgly the respondents issued their impugned letter
bearing Memo No: - B 1/GNL/2004 dated 30" December” 2004, whereby
the applicant is sought to be transferred from Melaghar SO to SPM
Gumati Project SO, without considering repeated representations of the
applicant praying for his transfer to Agartala on the ground that mother of
the applicant is suffering from fatal disease like Cancer and ‘father of the
applicant is also suffering .from disease of spinal cord and also undergone
a surgical operation at Kolkata, after the operation he is now paralyzed
and undergm'ng vegular treatment at Kolkata, therefore, the applicant
bcmg the only son requires to attend his ailing parents at this crucial
stage. It 'is categorically stated that the respondents. inspite of their
repeated assurance to consider the case of the applicant for his‘transfer at
Agartala did not consider his case during the issuance of the impugned
transfer and posting order dated 30.12.2004 which is unwarranted from a
model employer. In this connection it is relevant to mention here that the

applicant was transferred and postgd at Mclaghar from Agartala to



4.7

accommodate one Smti. Prama Chakraborty, who was transferred and
posted al Agarlala from Melaghar at her own iequest but the case of the

applicant for transfer at Agartala has not been considered more

particularly when the mother of the applicant is suffering from cancer and

requires {requent visils at Kolkata for her medical trealment. Therefore,
the impugned order of transfer and posting dated 30.12.2004 is liable to be
reviewed in case of the present applicant in view of the serious ailment of
the parents and also at least on humanitarian ground.
Copy of the impugned order dated 30.12.2004 is enclosed herewith
for perusal of Hon'ble Tribunal as Annexure- 5.

That it is stated that mother of the applicant Mrs. Sangita Bhattacharjee is
suffering from fatal disease like Cancer and father of the applicant is also
suffering from spinal problems like cervical spondylitic mylopathi with

paralysis which would be evident from medical certificate dated 30.08.03, -

23.09.03, and 31.12.04 issued by competent medical officers as well as
certificate dated 13.07.05 issued by the Indian Airlines Autﬁority,
therefore, the applicant is required to attend the ailing mother very often
for her medical treatment at Kolkata. It is relevant to mention here that the
case of his mother as well as his father were referred by the authority for
further medical treatment at Kolkata from Agartala. Therefore, posting af
in and around Agartala in fact sought by the applicant to assist the ailing
parents, every now and then, staying at a far off place at this critical
juncture increases anxiety and tension since the applicant is now ‘only son
to look after the ailing parent. The applicant is very much well aware
regarding his limitation in the matter of transfer and posting but in the
present circumstances he has no other alternative but to approach the
Hon'ble Tribunal, for a direction upon the rc'_spondcnts to review his
transfer order and for a further direction to post the applicant in and

around Agartala.

¢
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4.9

N

Copies of the medical certificates are enclosed herewith for perusal

of Hor'ble Tribunal as Annexure- 6 (Series). ‘
That it is stated that it would be evident from the impugned order dated
30.12.2004 that one Sri ].B Rudrapaul at Sl. No. 12 and_v Sri Santi Ranjan
Kuri at S1. No. 21 have been accommodalted in their choice station at (heir
own request but the case of the applicant which 'is more deserving in the
facts and circumstances has not received such consideration rather he has
been meted out with a differential treatment and such ac.tion of the

respondents is opposed to the public policy.

That your applicant after receipt of the impugned transfer and posting
order dated 30.12.2004 submitted one representation on 25.02.05

addressed to the Respondent No. 3 praying interalia for modification of
his transfer and posting order dated 30.12.04 on humanitarian ground. In
his representation dated 25.02.05, the applicant most hum?ﬂy submitted

‘ that his mother is suffering from fatal disease of cancer and has

undergone surgery for the same and she is under follow up treatment at
Kolkata and now she is hed ridden, applicant also stated that his father is
suffering from Spondylitic Myaeolopathy and has undergone surgery and
now he is bedridden and unable to do his day to day work without the
heip of others. In his representation dated 25.02.05, the apf]icant also

prayed that being the only son of his bed ridden parents there is none to

look after them. In such a compelling circumstances the applicant prayed
before the Respondent No. 3, for modification of his transfer and posting

order dated 30.12.2005 and also prayed for his transfer and posting in any

place at Agartala so that he can attend his ailing parents but till date his

representation has not been considered. It is relevant to mention here that
the applicant was on leave w.c.f. 29.12.2004 to 17.03.2005 and joined on
18.03.2005, served upto 04.05.05, however, again availed leave from
05.05.2005 to till date, the applicant is on medical leave and till date he has

not reccived any order from the respondents relieving him from his

(NMQ @ﬁﬁ:‘ll%'w



4.11

3.1

5!2

5. 3

present place of posting at Melaghar. It is relevant to mention here that
mother of the applicant also made an appeal before the Union Minister of
Communication, for accommodating her son in and around Agartala, and
on considering of the said appeal, the department of Post was requested to
consider the case of the applicant but o no resull. Therefore, finding no
other alternative the applicant is praying before this Hon'ble Tribunal for
an appropriate interim order staying the operation of impugned order of

transfer and posting dated 30.12.04 in respect of the present applicant.

Copy of the representation dated 25.02.05 is enclosed herewith for
perusal of Hon'ble Tribunal as Annexure- 7.

That it is a fit case for the Hon'ble Tribunal to interfere with and to protect
the right and interest of the applicant by passing an appropriate order
granting the adequate relief to the applicant.

That this application is made bonafide and for the cause of justice.

Grounds for relief (s} with legal provisions:

For that, the impugnerl order has been passed, without consideriﬁg the
repeated representations. of the applicant praying for his transfer and
posting in and around Agartala on the ground that his mother is suffering
from cancer and his father is also bed ridden due to spondylitic
Myaeolopathy and has undergone surgery at Kolkata. |

For that, mother of the applicant is suffering from fatal dis;ease of cancer
and undergoing regular treatment at Kolkata and father of the applicant is
also bed ridden due to surgery and the applicant being the only son
requires to attend his ailing parents.

~

For that, one Sri ].B Rudrapaul at S1. No. 12 and Sri Santi Ranjan Kuri at S1.

No. 21 have been accommodated in their choice station at their own

) b
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3.5

5.6

request but the case of the applicant which is more deserving in the facts
and circumslances has nol received such consideralion rather he has been
meted out with a differential treatment and such action of the respondents

is opposed to the public policy.

For that, respondents inspite of their repeated assurance to the applicant
for his transfer and posting at Agartala has not considered the same while
passing the impugned transfer and posting order dated 30.12.04. |

For that, the applicant has not received any order of release till filing of
this application and none of the representation of the applicant was

considered by the respondents.

For that, applicant submitted representation on 25.02.05 praying for
modification/cancellation of his transfer and posting order dated 25.02.05
and to post him at any station at Agartala has not been considered.

Details of remedies exhausted.

That the applicant declares that he has exhausted all the remedies

available to and there is no other alternative remedy than to file this

application.

Matters not previously filed or pending with any other Cout.

The applicant further declares that he had not previously filed any
application, Writ Petition or Suit before any Court or any other Authority
or any other Bench of the Tribunal regarding the subject matter of this
application nor any such application, Writ Petition or Suit is pending

before any of them.

Relief (s) sought for:

Under the facts and circumstances stated above, the applicant humbly

_ prays that Your Lordships be pleased to admit this application, call for the

records of the case and issue notice to the respondents to show cause as to

N e



8.1

8.2

9.1

10
11.
i)
iii)
iv)

12.

9 \05

why the relief (s) sought for in this application shall not be granted and on
perusal of the records and after hearing (he parties on the cause or causes

that may be shown, be pleased to grant the following relief(s):

That the Hon'ble Tribunal be pleased to set aside and quash impugned
order of transfer and posting order bearing Memo No:- B1/GNL/2004
dated 30.12.2004 (Annexure-5) in respect of the present applicant and
further be pleased to direct the respondents to modify the transfer and
posting order datéd 30.12.04, by passing an appropriate order,
transferring the applicant in any of the office at Agartala.

Any other relief (s) to which the applicant is entitled as the Hon’ble

Tribunal may deem fit and proper.

Interim order praved for:

During pendency of the application, the applicant prays for the following

interim relief: -

That the Hon'ble Tribunal be pleased to stay the operation of impugned
order of transfer and posting bearing Memo No: - B1/GNL/2004 dated

30,12.2004 (Annexure- 5) in respect of the present applicant and further be

pleased to allow the applicant to continue in the present place of posting
till disposal of the case. )

~

Particulars of the LP.O

LP.O No. . 204 Jfgégg
Date of issue D 29 . 6% a3 ,
Issued from A p0 M
Pavable at : , b
ayable a Q B @/ [,t,woa«ﬂw

List of enclosures:
As given in the index.
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VERIFICATION

" 1, Shri Manash Bhattacharjee, S/o0- Shri Madhusudan Bhattacharjee, aged

about 32 years, working as Postal Assistant, in the office of the Melaghar
Sub Post Office, West Tripura, Tripura, do hereby verify that the
statements made in Paragraph 1 to 4 and 6 to 12 are true to my knowledge
and those made in Paragraph 5 are true to my legal édvice‘ and I have not
suppressed any material fact.

" AndI sign this verification on this the 36_c day of August, 2005.
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DEPARTMENT OF véSTs:*xnxA L :
OFFICE OF ,THE DIRECTOR POSTAL SERVI ES: TR FURA STATE: AGARTALA-799001

iﬁ'Mpmo.No.BI/Gnl/ZOOl-ZOOZ Dated at Agartala, the 22nd August, 200t
Fo0 - 5
‘The fbllo@ingjtransfér and posting orders gpe iss ed to. have

imrediate effect in the interest of service.

=, .
oo Sh. Narayan Chakrabarty,SPd,Runirbazar S.0. i1s transferred
aund posted as SPM, Kunjaban S.0.vice Swt. XKhela Cha kxabaxty,ﬂpd Kunjaban
wiio will retire on superannuation cu A1.8.010a/n). Sh. Chakrobarty will
b relieved under office arrangement & jcin as sPi,Kunjabsn 3.0.0n 1.9.01
(f/n), ‘
2. Sh. Raj Chandra Debbarma. “\/Lhuxrbalax S.O. will vork as spu/
‘Renirbazar §.0. until further order
3. Sh.Narvayan Chi. Duy, PLA. fishalyarh $.0.0s transferred and
Posted as PA/Ranivbazar. He will be ~col oved urder office srranvement.
e
// ’ -
A

Shri Manash Bhattac hex,e Pi/Agartala
ghpuxy' f.leave will
11auv*erred

) 1.0.(nzw on leave) on
join as PA/Eclaghar S.0.vice Smt. Prama Chakrabarty

5. Smt., Prama Chakrabarty,Pa/Melaghar $S.0. is transferrcd and
posted as PA/Agt.0.N.G.C, vice Smt.Basanti (hdkrabart,,PA/Agt ONGC.

Smt. Prama Chakx‘abzu‘n will not be entitled to any TA/TP as the transfor
Is made at her OWn request.She will be relizved under office arrangement.

6. Smt. Basanti Chakrabarty velinguishing the charge of PL,A, will
assume the charge of $[u, A2 U.DUMLGLOL retveving Shei M. Shome SPM, Agt,
ONGC transferred. ‘

'

. Shri M.Shone. SPMLAgt.ON. GO, © .0,

is transferred and posted
as PLA.L DPS Affice, Aﬂdlld]a vice Swt,

Soec U Karmalar transferread.

i Smt Sumita Karwakar,P4i, bPS Office.ngartula is transferred and
Coated as PAfAgartala H.0. _—

Sh. PFakPltl Bn.Roy,PA,DPS Office,Agartala

is transferred and
csted as PA/R K.Pur H.CQ.against existing vacancy.

Contd......DP-2

S . e e e PO ST S -ttt e
. St e T ¢




3t
/ V 3 [
/ —d ’
/
==i(2):--
SR Sh. Nirmalendu Roy;PA/Agartala H.0.0on deputation td Dhaleswar

0. is transferred and posted as 'A/DPS Gffice,Agartala.

Sh. Partha Chakrabarty,PA,DPS Office,Agartala H:biis transfer-
.4 & posted as PA VSAT opeirator cum System Manager VSAT Station,Agartala
H.0.vice Smt.Jaba Bhattacherjee who will remain attach to Agartala H.O.

R

) S
‘/’...;' i
- P :

( TrisHaljit Sethi )

Director Postalervices,
Acartala-799001

Copy to:-
1-2) The PM,Agartala/R.K.Fur H.0. for infermation and n/a.

3-7) The SPM.Ranirbazar/ Xuinjaban /Melaghar /A¢t.O.N.G.C./
Bishalgarh S.C.in crwotion and w/a.
~JW‘N~W~~W¢8& 18) Officlals concerned. '

19-29) P/F of the officials.

-30) The Budget Bf%nch,DPS Office,Agartula.

31) o/C. _ f
32-36) Spares. , ' J,V"v."f‘
- . ! \ - i
ll . M i
. : Director Postal Services,’
Agartala-793001
i .ﬂa .

By e
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. The Chief Postmaster General (stal)

North Eastern Circle.
Shillong -1.

(Fhroush Proper channel)

Sub:- 'llnml)lv Peayer for transfer from Melephar 8.0, 10 Apartal

4 1LO. or pany ather
Post office in Agartala town on hunanitavian grownd

Respected Sir,

With profound regards. | beg to lay the following miscrable §

acts before your
hindsclf for your very sympathetic and

favourable consideration for redress

That s, Lam a Postal Assit. warking e Melaghar S.O for the )

members fike my parents are residing at our home in Agartala town,

2) My father in recent past has undergone in a major operation in his spimal cord to get
nd from the acute pain in s spinal cord and allied discomforts. But it results

permanent invalidness  of my father compelhing him to be in bed nidden and unable to
oA ¢, :

ast 2 years. My family

My mother, due to my severe misfortune has b
Cancer. At this moment she is in Kolkata
4) My lone younger brother who went with my father for spinal cord opcration in

Rolkata died following a Brain Stroke on the « ery day of my father’s operation at The
age of 22 vears only. 1am the lone child of my parents

at present.
fn our Agartala residence my parents need constant service care from me to
Survive, but Fam ung

able to look after them since 1 have 1o stay at my prese
posting at Melaghar. :

cen sullering from fatal discase of
and undergoing medical treatment

nt place of

I donot ike 10 make 1t lengthy but 1 like 1o the
Judicious order 1o transfer me from Melaghar S.0O. oflice 1o any post oflice in an

around Agartala town considering my miscrable fact stated above so tha | can be able
to serve my parents i this fast days

father in you for your

Fshall be evergrateful for vour kind sympathetic order.

Dated:- 23" of September, 2003

Mour’ taithfulhy.
OKR{}CQ_ ——
' (Manash Bhattacharjee)! 2 [Q/(“”

P.A Melaghar S O.

V,S Tripura (w)
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—a DEPARTMENT OF POSTS INDIA
OFFICE OF THE CHIEF PUST MASTER GENERAL, N.E. CIRCLE,
SHILLONG 1
NOo Staff/l53=-98/2001 | Dated at Shillong the 28.1002003.

TO

The Director of Postal Services,
~Agartala Division, Agartala.

Sub ;- Prayer for transfer of Shri Manash Bhattachar jee, PoA.

Melegarh S.P.Qe tO any place at Agartala on humanitarien
grounde

I am directed to refer to thds office letter of even Noo
dated 23.10,2002 and to request you to kindly cons ider the case
as the official Rkas already completed 2 years of service at the
present place of posting as desired by the CPMG. -

( BsRo HALDER )

Asstt. Director (Staff)
For Chief Postmaster General 0

NoEe Circle, bm.l@@ge




| DEPARTMENT! OF POSTS : INDIA
O/O THE DIRECTOR POSTAL SERVICES - AGAP TALA

To

_Sri Manash Bhattarchmjee
PA, Melaghar S.0.

No — B-583/PtIl ' Dated at Agartalathe 1* July’04

Subject - Regarding tranefer

Inviling reference to your representition dated 23-6-04 regurding traunfer
to my place ot Agmtala it has been igtanated by C.O/Shillong that your
case will be considercd wier completion of tenure nt the present offico.

Aot

Dy. Sugljj'z.e%( epprof POs

0/0 The Divecter ortal Services
Tripura £ e Agurtala

-
-

SRITTT

T
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OIG THE D

Nemo No:s-BI/GNE/2004

‘)l PARTMENT OF PO"-'IS INDIA
CTORPOSTAL SERVICES: ']‘Rll’l RA STATE
AGARTALA

ekt KRR i o ;v QFF“)‘H”NF!M# gt
R o w}fmﬁ&w d.e

it ,,.;,,.- .

N

2..

/{M nexue-b

- 759001,

I)dll' d at Agutala, the 30 "“‘.'wy

The following trausfer and posting order are issu d in the mtuest uf s&rme to have

immediate effect. / |
t'sl. No [ Waue of Officials | | Present Posting T Posted {AS o %g;mrké.
| 1. Sri Krishna Ch Dey' PA, Agartala | SPM mezmg"tm Jice Sri Kalipada Kar
1O SO. transferred. :
2. Sri Kalipada Kar SPM. . | PA Agarala HO. On being relicved by 51
i L 31mmgmh‘9§) I Dey. .
3. Sri Hare Krishna Das SPM Sonafhnra | SPM Sn}'crkotc Vice Sii Dinesh
-~ lso . 7 SO Debbarma transferred.
Sy ’ He will be relicved on
- i OIN _
4. St Dinesh Debbarma SPM Sckcr}\wte SPM S mamura | On being relieved by Sri
_ | SO. SO. Das, -
5. S Shiba Prasad 1PAR I\ ﬁur 21() PA Bithalgarh Vice Sri Haripada
Bhomnik. : SO ! - | Bhadra transferred. He

will bic relieved on O:

=

S Haripada Bhadra

Iz wa'

 SU—
N\

can gt

e
Sy,

Sri Manash Bhattacherjee

S Samar Saha

Slj’ Dulal Debnath

Sn Narendra Ch. Das

Ra(nmnégar ﬁp 0.’

PAM lagarh He will be relieved b\r
SO | S0, © " | Sri Shiba Prasad
. : Bhowmik. .
PA Mclagar)é“‘ SPM Fumati 2 Vice Sii Samar Ser.e
SC.. Y. X ro:wt SQ. / YA ansferred. Hew i b
o relicved by St et
A | Bhadra. . o
SPM Gyma PA Agdrmla F10O. | He will be relicved on
ijcct SO\ O/A. S
PA R 8 m bl’M Rndhammr Vice S N cndra
Ho ¢ 1'so. B Ch.Das transferred. He
W 1ll_l_yglglxu\/cd on C ()/1\
SPM i .!T:— I’M x\akmbau \’u,c Si1 Mitra
| Iransferred. e will be

nhuul by Srt Dclmalh

\ v

Sri Su}dm R m.m Msln

ST Kakfalfan | SPM; Udaipur
so i, |Cout SO.

Vice 511J B Rudra Paul
on deputation at
A Bishalgauh 5O 18
transferred at Agantala
1O,

e e

Sn J 13 Rudra Paul

S
Sni l"ml is not entitled t

,‘l AP as traryp 1% at
Fiehis request. 7

SPML UP Copart | PA

SO now on} ‘\ /

Agarlala 1HO.

deputation 4
Bmhalg}rh

ll‘u],\1\

|
‘1 Sri Nl b
]
|
]

e e el il WS

PA A malq ;— | PAR K Pur HO. \ Gri Das will be relieve
HO. Coe \nn();‘.,
|
‘1..V~q —_— .—_..-.--..-»-~-—_.---—-o--l-—-----— - ——-—-—-—o&—"
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] A"Tv_...‘__?_.)“” Suiapa Nandi ; PA R Pur 0O ] PAA gi:lﬂ:nla HO. I ‘”1” ]() coa hi )
- Majumder, place of poste .
______.__L S o ‘ cot npk.(,un_(_ﬂ I'“&L_&
| 15. ! St Sikha l)v,yup(a PA Agatala PA Apartala Vice S, Bishnu
; ! HO Scett, SO Chakraborty transfetted.
( She will be religved By
‘‘‘‘‘ i ' |_Smit. Chak ml)mL\' )
6. ! Smt. Bishna Cl (.lmkmboxl\ 'EWI\“;IGR o ngmala HO | She will 1l“1w7&1”5n o
d __ISeclt SO B 1 O/A —
17. | Sti Subash Saha TA UP Count PA R.K Pur HO.
| (O . L
P18, ““[E?Tﬁmfifsfdﬁaﬁﬁm { P A Agart Agartala MYm Ansh Nagar | He will be relived on
5 | : 508 . mm 180 beibe T O/A,
L-__Q.J N _ ’ __B.., d shortly: ' |- _
F19. - 15h Bijoy i\h‘Sthﬂ Saln -“-177\“7&2-71*{13 SPM: Rzuurbaz;sr TV ice Sni Anm Kat who
f HO L SO 1 will retine o, _
i » \ | Superannuation on
: ’ 1 31.3.05 St Saha will
; 6 VED ks l) 1ake the Charge from five
: . - ST RPM P iirthasay
;. f y ‘ positively o SLO%05
R T— ST m——— S — & )
f 20 | Sri Netaj D SPAY/ i SPA [/Mmctpul On being reficud ')\ <
; :' ' TL.Coi flege: 5.0 ST
A J_m__,__“_ 5.0, B o .
‘! 21 l Sl ¢ oanll Rn, KUI‘I SP\D’}’:JTJ—)_CTEF—EEI—/{E‘CZHZ[;C IIC;;_I—ZT_—II{IEiZ(J 0w 1-
! : \\ L5 ) FASTY s yanser i4 ai
s B

l ' .'
» " m————— T mm—— . e e e s —————
d

511 Nani Gopal Dag, p/

; P
“ 'f.' .

l his ILQU.:&_[_

e ..

A Melagaih SO n.H mif

ov, rlhc charge as S1PA4 hclparh

SO Lom 81 8 Saatimoy

seperannuation on the same,

Chal\r«bum on 2}

F1108 :m) posmvcl),

The Postmastey, Agartal

a HO s requested to de

relicve Sii Sanj Ranjan Kuyj,

pu.tc oﬁc'(éﬂ}cial,at Khayeipu

as he 1s z}omg to retise on

r7(:) 1)
Iy

Pucctor 10g1a] ¢ DCIviCes,
{\L,.u tala-799001
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Page ‘No. 1 of 2

.Report nNo. HI 36043 Printed on tSaturday, August I, ZEET

::::;::‘::::.:::‘-‘.::::‘.::::.“_::::::::3:::;::.‘:::1:::'::::::::::::::::::::::::::E::::::::

i Code __ tH2angys Name __ :SANGITA EHATTACHARYA Sex _ :Female Age 1582

i Reft. Loctor __ :SEKHAR CHAKRABORTY '

:::::'—':—':::Z.‘.:::::::::L‘::::::::::::‘_‘::::::‘:::.‘::::2====::====:=:======:====CB==:
REPORT ON HISTOLOGY

B-174 /47

SPECIMEN

Biopsy from non-heasing ulcer right cheek.

GRQOSS Small soft tissue Piece, all embedded. //

MICRO Seri1al section examined.,

Section shows teatures of moderately ditferentiated

1nfi1trating focally keratxhxsingféquamous ceil carc:i:nonsa.

Dense inflammatory cell 1nfiltration and superticial
mucosal ulceration present.

DIAGNOS IS : Maderately differsntiategy

intiltrating
squamaus ceil carcinoma,

Tocally reratinxsxng

# Slides and block provided.

Dit. Siiaipin joy

LROCOANUK e, BOLER
MUBS,MU(PDI},DNB,DRCR (U ' MEBS, MDD (PaTH)
CHILE OF PATHOLOGY .
Pregared v il - ‘

Printed et bk

Quadra Medical Services Pyt Ltd. Regd. Office : 41, Hazra Road, Kolkata-700 019

.
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The Calcutta Medical Research Institute ' essistonce with :

7/2. DIAMOND HARBOUR ROAD, KOLKATA-700027  The Cleveland Clinic

Phann : 456.7700, 456-2674, EAX : (033) A5A-7870
DISCHARGE SUMMARY 8 . CERTIFICATE

Foundnation '&3
Cleveland, Ohio, USA

PATIENT ‘ Mid. SANGITA B HAT TACHARI[EE | AGE SEX RELIGION
ADORESS PO ABHEYNPEAR AGARTALRA Ef’ffgjcuﬂo.

| Terpupp ~ o

| KDOOR REF. NO, T 3 4 4

POCTOR-IN-CHARGE |y CCIHAL  coiprnpiag O WARD BED NO. 4 ¢ (-
DATE OF N | DATE OF | ' DATE OF 3 )
ADMISSION & /@‘,fl[_gg_m_,l operATION  Sjoalon .| obiscHARcE _43{2‘1[(3 ak
DIAGNOSIS

© 30 O
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MR MADHU SUDAN BHATTACHARYA 57 YEARS 28.07 2000

DR (PROF) B MAITI

MRI OF CERVICAL SPINE

HISTORY

Tingling.in all 4 limbs - 2 months. Fall 1 month back.

PARAMETERS

Turbo spin echo T1, T2, proton density weighted and gradient echo sagittal

sections of the cervical spine followed by TSE T1 weighted coronal and flash T2
weighted transverse sections with slice thickness of 4imm.

FINDINGS

Cervical vertebrae reveal normal height, alignment and marrow signals except for
degeneralive changes in C5, C6 & C7 with a Schmorl's node in C5.

Inter-vertebral discs show evidence of dessication with anterior and posterior disc
herniations at C5-C6 & C6-C7. The posterior disc herniations are compressing the
thecal sac and cord. Ligamentum flavum thickening is also seen at these levels
with compression ‘on the thecal sac. Small posterior disc bulge at C3-C4 is

indenting the thecal sac without significant cord compression. Cervical cord shows
normal signal characteristics.

Neural foramina show normal appearance. No abnor..ial  pre-vertebral or
paravertebral soft tissue mass is seen. AP diameters of the cervical spinal canal
at the level of inter vertebral discs are:

C2-C3 - 1.2 cm.
C3-C4 . 1.0 cm.
C4-C5 - - 1.0cm.
C5-C6 - : 0.8 cm.
C6-C7 - 0.8 cm.
C7-01 - 1.1 cm.
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MR M S BHATTACHARYA (MR OF CERVICAL SPINE) 28.07.2000

IMPRESSION

The above findings are suggesli\)e of degenerative changes in the cervical spine
with posterior disc hemiation and ligamentum flavum thickening at C5-C6 & C6-C7
compressing the thecal sac and cord with secondary central canal stenosis

Small posterior disc bulge at C3-C4 is noted without significant cord compression
Cervical cord shows normal signal characteristics.

Sggge,sted clinical correlation & further investigations if clinically indicated.

‘ / '
DR S KUNDU MD : DR S K SHARMA MD
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MR M S BHATT_ACHARYA (MR OF CERVICAL SPINE) 28.07.2000

IMPRESSION

The above findings are suggestive of degenerative changes in the cervical spinc
with posterior disc hemiation and ligamentum fiavum thickening at C5-C6 & C6-C7
compressing the thecal sac and cord with secondary central canal stenosis,

Small posterior disc bulge at C3-C4 is noted without significant cord compression.
Cervical cord shows normal signal characteristics.

Suggested clinical correlation & further investigations if clinically indicated.

i / "
i
DR S KUNDU MD : DR S K SHARMA MD



ot g+ o i ¢y By

et
AL

P.MLUR/Unit-1.

Raunan No,

a8
45 ) i RIS P

Whel Tue

qr _Xed

we

‘ff}/ Sat |

”!i:ZE%Z%Z()U

aaa ToAfzfea wifax
AN @R A (C.R. No.)

Madhusudhan Bhattacharjee

AT A ST AN
. GOVERNAINT OF Tript R n

AGAIAL VWEST TP A

T PATHENT DEPARTMENT

75665/2004

e

¢v
“af\\‘”(/

o~y
3

——,
[Rivi: O\ YN
DN

"
<L

RS
%S
- o
Ao
s i%
‘«- 1&2
= o
fy e
'f”? e
7o
I

~Y

2

{

R
ta €




-

D) $e/tnn g

L N4y oy : o’
; 2’) 0//“//‘\( d2 g' '
-\ Y 031'0:"[(‘5 Y /u{ oI nd yC ((u) _ ‘
Lj -91(/of/p3' A A - 1 )’)wj? > lm»-«u/‘ }s
C§\ ngof/ o « I~ ;T ol Al o, u ,)
!

©M/W{‘§, :e: | By A“T\c%

(Dertoles -‘ —
éé/) /f}cf/z;' @ s
i
;;
‘,

@& nfeijos -4v
@ /Z,Cr/ 05T >

Cfosle)es D

!

!



: THOTAN RITLINES LD
BS ART AL
CANCEP COITESSION FORY pate 43 7

Toom Tor Lhe putusose of 1ssuipng sir zcrcessior
pactient issued by the office incrarge of the cencer

e * o

to ecancer
vospitzl

Tnis :s Lu cc"tl—;' thot MS!' SM’LQ’)A Q’/’L b’c\(

WHOAE ',);’.L'thUJ HL 5 A DN ""“"._; }301 s ronet 'j() oot

and e THL Lo traval 'n/ .c.i; “r ,i{ ——— ’(Ok m,) Iy
orn disoharge an . o'u/own dicen '“"’1‘ L

at Qg 1o R /kgTM e

1. Ag

.

§pin—
2.4 Residentisl =z_ .Jrvesx: QQD n%(/‘)l/ltt,ﬂ.l(c’ L‘ [,) &C\Q&« )
X4 [QAOV nafe Rel 1)

“ ﬁisease : (/\[JM‘(J(__ ()

Ce Wk P\»/ 454) V adn

‘»

4. Hosnital sadr=:

.

TP T o ST ’}’
bedtr hvlent -)"’d’/ ﬁ/’ 'n'/l //nl

IREEER OSPIVAL

VAN L Aa, TRIPUBA

L\M’;:— -

CcﬂcaxxzoupHnL

%Q_QQNLQ‘ i dgsitela, Triputa W)




© st an L6 AR M R o 8 b e 3

To o 2 C o e

N .  — — . , e/
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Tripura State, Agattala, : Lo MR F2
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ISP eT

e

Sub: Prayer for modification of transier order vide memo ne - B1/GNLIZU04 Datest: 30 120410
any ploce at Ngartala on humanitatian gronnd.

Respected Sir,

8.

10.

/' LY I(_‘

with profound rogards 1 heg to tay tha following miserable facts heiore your kindsell for your
sympathetic and {svourahle consideration fof rediess.

That sir, | was appointed as Postal Assistant under Dept. of Posts in the year Jan. 2000.
(Anexwa-1) '

After completion of e & a hat' years of service at Agantala, 1 was pranstoned to Melagha Sub Post
Otfica to transfor Niss Prama (hakeaborty as the teansfer was madn it her own segquest & hoth of vs
were appuinted at the same time. {Anexure-2)

That sir, | have bren working as Postal Assistant, Melaghar Sub. Post Ottice tor the last
three and half years. '

That sit, | have ben again trsferred to Gomati Projact Sub. Post Office vide Memo no: B1/
GNLIZ00A, (Anexnie-3)

That sir, iy mother has been suffering from the fatal disease of Sancer & has undergone
surgery for the same R sho is under follow-up treatment at Kolkata & she has to go to
Kolkata every throe months for treatment and now she is bediidden. (Aoexie-4,5,6)

That sir, my fatheris sufferiag from Snandylitic Myaeolopathy & has undrrgone surgery
& wow he is bedridden & is unable to do his day to day work without the help of others:
{((Anaxure 7,89 ,

That sir, | have lust my younger brother due to Brain Stroke.

That sir, | had praynd to the respectod C.PM.G. Dated 23:09/03 to consider my case on
humanitarian ground to-kincly post me tn any place al Agartaia due to the illnesses of my
parents & he had consideied my case vide ietter no: Staff{153-9/2001 dtd. 26/10/2003. But
sir unfortuaately 1 did not get any reliel after that also. So ayain | prayed to the tespected
C.PM.G. & it was intimated to me that my case will be considernd aftor completion of tenuie
at the present place of Pesting. {(Anexure 10,11)

That sir, the plac2 where have been transierrad iecently i.e. Comati Project sub. Post Otlice,
is a remote place and there is ny madical facilities available for the treatment requited for
my parents.

That sir, now | am the only son of my parents & * both of them are hedtidden & there is
none to look after them except me.

On the above facts and circumstances may i therafore poay to yous goodselt to kindly
modify the alore aid transt-r order and to change the place of pusting to any place at Agartala
on humanitarian ground so that | can lonk after my ailing as well as distressed pnmuts’“in,
these tast days. '

| shall remain ever grateful to you for this act of kinduess.

s gdednd an,., . {0;\5 !aill}!ully,
. . (’\‘u’l».: {

PA., Metaghar, Sub Post Oftice.

/-.',,"‘«L LA A .
I ) e /!’} b /,@ U
(Manash Bhattachatjee)
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